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not been accepted by Tea and Coffee 
Planters where 8 hours' work is com-
pulsory. 

In these small holdings, the orga-
nised trade unions are trying to re-
duce the working hours, A few local 
workers who are themselves owners 
of small holdings ate demanding re-
rluction in the working hours to look 
after their own work elsewhere. If 
this is allowed to become a general 
rule, then the production of carda-
mom will suffer grievously. There 
are instances when only two-hours' 
work is done in a day, When the 
small holders deduct proportionate 
wages, they are harassed, manhandl-
ed and pressurised to pay full wages 
by the organised trade-unions. They 
are unable to pay full revised wages 
for less than 8 hours' work. The ex-
port of cardamom will also decline 
by 50 per cent if only 5 hours or 4: 
hours work is done in the plantations. 
The Government of India should 
issue directives through Cardamom 
Board that the revised wages agreed 
to mutually will be made applicable 
only to 8 hours' work and not less 
than that. The Central Labour Mi-
nistry should intervene in eliminating 
multipliCity of Trade Unions and 
inter-union rivalry in the interest 
of the CUltivation of this major 
foreign exchange earner. 
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(v) INTRUSION BY FOREIGN FISHING 
SHIps IN INDIAN SEA WATERS 

SHRI N. DENNIS (Nagercoil): Sir~ 

with your permission ! want to raise 
8 matter uder rule 377. 

It is absolutely essential to stop 
immediately the interference and 
acts of 'intrudence' of foreign fishing 
Ships in the sea water of our country 
causing great alarm and COncern to 
Our traditional fishermen. Such acts 
Of 'intrudence' and intereference in 
our sea water has become a regular 
act in the Southern Sea water'S" of our 
eountry--BeDgal Sea, Arbian Sea aDd 
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Indian Ocean. Fishing nets and other 
utensils of our poor fishermen are 
snatched away destroyed. by them. 
Their fishing occupation is severally 
affected and their poverty is aggrava-
ted and thereby they are put to hard-
ships and difiiculties. The foreign 
fishing vessel are doing fishing opera-
tion very close to our sea coast in 
violation of International law and 
principles regarding the usage of sea 
water. It this illegal practice is not 
stoPped immediately irreparable loss 
and damage would be continuously 
caused to our POOr fishermen. So G:>v-
ernment may be pleased to take im-
mediate steps to stop the above men-
tioned illegal activities of the foreign 
fishing shiPs intruding in our !ea 
water. 

(vi) SHORTAGE OF CEMENT IN W"!.ST 
BENGAL 

SHRIMATI GEETA MUKHERJEE 
(Panskura): Sir, under Rule 377 I 
want to raise the following matter of 
urgent public importance. 

West Bengal is passing through an 
acute shortage of cement which is 
holding up many important industrial 
and other construction projects, pub-
lic works and construction projects 
not to speak of private housing by 
middle-class groups. 

The Department of Industrial Deve-
lopment of the Central Government 
assured the West Bengal State govern-
ment in September this year that the 
quarterly allocation of cement to 
West Bengal for October to December, 
1980 would be increased. But no addi-
tional allotments of cement has been 
received by the West Bengal Govern-
ment during the current quarter 
though in the same quarter Maharash-
tra has been given an additional allot-
ment of 80,000 MT. In the backgroWld 
of general shortage of cement in the 
country the aUocations should be 
equitable. The Minister of Industries 
is urged to mOVe to tulftl the assumnee 
liven by Jus department to (he Gov-
~t of W~ Bengal._ increase 

the allocation of cement to West Ben-
gal far the current quarter. 

(vii) INAD!)QUATE SUPPLY OF RICE, 
WHEAT, SUGAH AND OTBER EbSE!IITIAL 

COMMODl'l'lEs TO KEaALA 

SHRI E. K. IMBICHIBAilA (Cali-
cut) : Sir, there is a serious situation 
in Kerala arising out of inadequate 
supply of rice, wheat, sugar and other 
essential commodities. For the last 
several months, the supply of these 
commodities has been far short of the 
demand. Against the monthly require-
ment of 1,45,000 tonnes of rice, for 
proper distribution of ration the 
average monthly supply to rthe period 
from January to October 1980 was 
only 58,258 M. T. From September 
1980 onwards, the monthly quota for 
wheat has also been reduced from 
10,000 tonnes to 4,000 tonnes. For 
sugar also, there has been sh.ortfall 
in supply and requests for makmg up 
the shortfall have not been heeded so 
far. The case of kerosene and hil?,h 
speed diesel oil is no different. The 
allotment made to the State is in-
adequate to meet even immediate re-
quirements. The original quota of 
28,600 M.T.'s of high speed diesel oil 
for October, 1980, was subsequently 
reduced to 24,560 putting core sectors 
like fisheries alld transport to diffi-
culties. 

Maintenance of essential supplies 
requires the coordinated efforts of 
Ministries of Agriculture, Civil Sup-
plies, Railways etc. But this is not 
seen even though we hear a lot abOut 
broader issues such as national integ-
ration. The question of enhancement 
of price has also been one of the rea-
sons for non-allotment of foodgrains 
to the State. It is surprising that the 
FOOd Corporation of India which is 
controlled by the Central Government 
should adopt measures which will 
only encourage black marketing apart 
from imposing an additional expendi-
ture of Rs. 2 crares on the State Gov-
ernment. 

It iJI 0. inescapable duty 01 the 
Cen~. Government to find w~r:; ~ 


